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2. The applicant is a person released from the Indian

Army. He has served Indian Army from 20.2.54[to 29.11.69.

A copy of the |certificate issued by the Milita
authorities is enclosed at Page 8 of the OA. |[The applicant

joined as a temporary Hospital Atténdant cn! 8.10.71 and

finally retired from service on 31.5.92. The/|applicant [in
this OA prays for counting of military service for the

purpose of fixing |his pension. = Though he submits that

represented | his case both in 1984 and 1985

representations at pages 10 and 11, the respondents deny

the receipt of such representations. This] OA is filled

praying for .direction to. the ".respondents(| to fix his

seniority taking into consideration of his military servilce

along with the réilway service and consequentily for correct

fixation of pension and’ other retirement |benefits with

3. The "respondents have filed reply| The main

|

contention of the respondents is that the applicant has not

submitted his option for counting military service in terms
of the Railway | Board's letter - dated 10.5.82. The

respondents in the reply also deny the receipt of [any

representation from the applicant in this connhection. They

also pleaded that this is a belated case as/! the applicant

has represented hjis case only after his retirement.

4. Annexures to the OA were scrutinised. It is s'een

that a representation (Page 11 of the OA) dated 20.5.85 of.
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Copy to:

1. The General Manager, -
Seuth Central Railuay,
Railnilayam,
Secunderabad.

2. Tha chief Medical Superintendent,

Railway Hospital,
South Coentral Railway,

rijayawada,
3. Senior Divisional Personnel Officer,
South Central Railway,
v ijayawada,
4. One copy to N;.N:Laxmana Murthy, Ad.ocats,
CAT,Hyderabad,

De VD Lwpy we om o

CAT ,Hyderabad

——— -

6. One copy tolLibrary,CAT,Hyderabad.

7. DOne dupolicate copy.
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